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To:
M/S RAMAN ISPAT (P) LTD.
MEERUT ROAD, MUZAFFARNAGAR (UP)
M/S RAMAN ISPAT (P) LTD. Appellant
Vs
C.C E. MEERUT-I Respondent
I am directed to transmit herewith a certified copy of Final order No. 759/08- EXIDB] dated 15-9-08

passed by the Tribunal under Section 35-C(1)of Central Excises Act, 1944
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IN THE CUSTOMS, EXCISE & SERVICE TAX
APPELLATE TRIBUNAL
West Block No. 2, R.K. Puram, New Delhi — 110 066.
Principal Bench, New Delhi

COURT NO. 11
Excise Appeal No. 5188 of 2004

[Arising out of the Order-in-Appeal No. 454/CE/MRT-V/
7004 dated 05/07/2004 passed by The Commissioner
(Appeals), Central Excise, Meerut. ]

For Approval and signature :

Hon’ble Shri S.S. Kang, Vice President .

Hon’ble Shri Rakesh Kumar, Member (Technical)

1. Whether Press Reporters may be allowed to see
the Order for publication as per Rule 27 of the
CESTAT (Procedure) Rules, 19827

7 Whether it would be released under Rule 27 of
the CESTAT (Procedure) Rules, 1982 for
publication in any authoritative report or not?”

3. Whether their Lordships wish to see the fair
copy of the order?

4. Whether order is to be circulated to the
Department Authorities?

M/s Raman Ispat (P) Ltd. Appellant
Versus

CCE, Meerut Respondent

Appearance

Shri Alok Arora, Advocate — for the appellant.

Shri M.M. Singh, Authorized Representative (DR) - for the
Respondent.

>
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CORAM:Hon’ble Shri S.S. Kang, Vice President
Hon’ble Sh. Rakesh Kumar, Member (Technical)

DATE OF HEARING : 15/09/2008.

—_ Pty 2
£ _Order No./ S 7/ 7 [}(Dated:

Per. S.S. Kang :-

Heard both sides. Applicant filed this appeal against the
impugned order, whereby penalty of Rupees one lakh was

imposed under Section 96 ZO (3) of the Central Excise Rule.

2. The appellants were working under compounded levy
scheme and liable to pay duty as determined by the
Commissioner of Central Excise on due dates. For the month
of April, 1998 applicant had not paid the duty as determined
by the Commissioner of Central Excise. The admitted fact is

that duty has been paid after 17/06/04, the applicant

approached the Settlement Commission and Settlement
Commission only settled the dispute in respect of the period
November 1998 to March 1999. The dispute regarding

payment of duty for April, 1998 is the subject matter of
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present appeal. The Commissioner (Appeals) imposed the

penalty of Rupees one lakh for late payment of duty.

3. As the duty for the month of April, 1998 was paid after
17/06/04 i.e. after six years, therefore, in these circumstances,
we find no ground to interfere with the quantum of penalty
imposed by the Commissioner (Appeals) in the impugned

order. The appeal is dismissed.

(Dictated and pronounced in open court)

(S.S. Kang)
Vice President

-

(Rakesh Kumar)
Member (Technical)
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